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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.ANO. /493/3 

DATE OF DECISION 08.09.99  

aikh 	 Petitioner 

Mr. M. R. Aand 	 Advocate for the Petitioner [s 
Versus 

Union of India & Ors. 	 Respondent 

i'1. R.P. Bhatt 	
Advocate for the Respondent [s!, 

CORAM 

The Hon'ble Mr. 	V. Ramakrishnari 	Vice Chajrman 

The Hon'ble Mr. 	PeCe Kanriari 	; 	errber (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 
y 

4, Whether it needs to be circulated to other Benches of the Tribunal 



S.A. Shakh 

289611. Kmbhma Poie 

Shahpur, Ahmedabad 380 001. 

(Advocate: Mr. M.R. Ananad) 

Ls 

Unin of India 
Notie to be served through 

Secetary, Finance Department, 

Sec etariat, Noith Block, 

New Delhi. 

Chf Commissioner of Income - tax (Admn..) 
Ayakar Bhavan, Ashram Road, 

Ahniedabad 9. 

(Advocate :Mr. R.P. Bhatt) 

Applicant 

Respondents 

ORAL_ORDER 

O.A 493 OF 1993 

Per HonbleShri. V. Rarnakrishnan: Vice Charirnan. 

We have heard Mrs. Bhatt for the respondents and have also gone through 

the materias on record. 

2. 	The applicant an employee of the Income Tax Department has contended 

that when he was functioning as a U.D,C., he was not given special pay which was 

given to his jniors. He has since been promoted to the iev& of Tax Assistant. 



3.The respondents have taken the line that as per the relevant instructions. 

special pay is given to certarn posts of UDCs and for identi'ing persons who had to 

be given such posts a selection has been held. They further bring out that Central 

Board of Directde its letter dated 07021990 had brought out that for fiHing up 

the post of U.D.C. with special pay. the seection is to be made by the Controlling 

Authority o the basis of suitability of a particular official to handle the work in a post 

dentfed a carrying dis(,ernible duties and responsibilities of complex nature They 

further contnd that the applicant was assessed but was not found suitable for the 

special pay post. This position has not been controveited by the applicant by filing a 

reonder or otherwise. 

4. 	In the light of the clear statement of the respondents that the speciai pay post 

jS to be fiHe up by selection and the applicant was considered but was not found fit 

for fining up such post. we do not find any merit in the application. 	The O.A 

dismissed, No costs. 

(P.0 Kannan) 
Member (J) 

'/. Ramakrishnan) 
Vice Chairman 

I 



CENTRA ADMINISTRATIVE TRIBUNAL, DELHi 

Application N. 	 (L ft 	of 19 

Transfer applicationNo, 	 Old Writ Pet...... No ................... . .... - 

CERTIFICATE 

Certified that no further actionis required to be taken ana the case is fit for consignment to the Record 
Room (Decided). 

Dated: 

Countersigned: 
	

~- 
Signature of the 

V 
	

Dealing Assistant. 

L
Sectio>P1cer/Curt 
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